
Re: Release BHADRA 2, 1888 (SAKA) of ATTested Gold3mitn. 6808 

Before you put it to the vote, may I 
enquire of hon. Shri Ranga whether 
he will be able to control the Mem-
bers of hi sparty when they are agi-
tated and ruffled? 

Shri Solanki (Kaira): Mr. Ranga was 
not present on that occasion, you will 
'remember. He was not here. 

Mr. Speaker: The question is: 

"That the suspension of Sardar 
Kapur Singh ordered by the 
House on the 9th August, 1966, 
be terminated with effect from 
today." 

The motion was adopted. 
13.39 hrs. 

RE: RELEASE OF ARRESTED 
GOLDSMITHS 

Shri S. M. Banerjee (Kanpur): May 
I put a question on the Gold Control 
statement? You said you would allow. 
When the Finance Minister made a 
statement I rose and I wanted to put 
some qu~stions, you said you would 
allow afterwards. 

Mr. Speaker: I told him that he was 
raising that point that an assurance 
had been given, .... 

Shri Daji (Indore): The Fin,ance 
Minister made a statement. He was 
asking permission to put a question. 

Shri S. M. Banerjee: My question Is 
this. It was very good on the part of 
the Finance Minister to have made a 
statement and given some sort ot 
assurance. He said that he would not 
consi~nr gold control as such, he is not 
making a statement now, that will be 
made after the entire matter is dis-
cussed, but about other things he gave 
an assurance, and he made an appeal 
to the goldsmiths. 

Mr. Speaker: He may put the 
question. 

Sbrl S. M. Banerjee: I put fwo 
questions. One is about gold control. 
Another is, the men have been arrest-
ed, So, I wanted an assurance from 
the Home Minister whether after this 
assurance they were to release them 

, -Or not. Tbose people ..... 

Mr, Speaker: He has put the questioll 
DOW. 

Shri S. M. Banerjee: The Home 
Minister nas conveniently gone away 
as if it is not his responsibility. 

Mr. Speaker: I can 'allow him some 
other time. 

Shri S. M. Banerjee: For seven days 
they have been in jail. 

Sbr:i Indrajit Gupta (Calcutta South 
West). He has appealed to them to 
give up the hunger strike. In the 
meantime they are arrested and put 
In jail. What is the grace in this 
appeal, I do not understand. 

Sbrl S. M. Banerjee: Let them be 
released. 

The MInister of Fiuanee (Shri 
Sacbiudra Cbaudburl): May I say 
something? As I said, we shall trea' 
every case with sympathy. If the 
hunger strike is given uP. then the 
question of release will arise. Will 
the friends .... 

Shri IndraJit Gupta: You have 'ocked 
them up in jail. 

Shri S. M. Banerjee: Ani! Basu may 
die any moment. 

Mr. Speaker: He asks for the answer. 
when he is answering it. he shouts him 
down. What is this procedure? (inter-
ruptions) Your ask my permission that 
you want to put a question, I asked 
the Minister to reply. When he is 
answering, you shout him down. 

Shri Nambiar (Tiruchirapalli): We 
would like to have the answer "om-
pleted. 

Shri Saebindra Chaudhurl: May I be 
permitted to make my answer? If I 
may. I will ask my han. friends with 
the utmost humility that they will be 
kind enough-I will ask the Home 
Minister to make arrangements for 
them to See the.e gentlemen in jail-
to get them go off the hunger strike 
and any other kind of thing .... 

Shri S. M. Banerjee: Unconditional 
release. 
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liIhrl. Saehindra Cha1ldhurl: ....... . 
pending the discussion. If they do 
tbat-I hope I have the Prime Minis-
ter's authority to speak on that matter 
-there will not be any difficulty In 
releasing them, but at least the,. 
should give that undertaking. 

8hri Sinkre (Marmagao): May I put 
" Question? 

Shri Ranga (Shittoor): Let me make 
it a little clear to my hon. friend the 
Finance Minister. He has not been 
used to these political troubles. Let 
there no condition at all. After all, 
they have gone on this hunger strike 
just because of this trouble they have 
been having. Now the Finance Minis-
ter has stated something which is not 
so satisfactory, anyhow something by 
way of giving some satisfaction to 
these people. They would. of their 
own accord, give up the present phase 
of their movement for the removal of 
this gold control and the troubles that 
have arisen as a result of it. What 
ought to be done in all fairness and in 
all conscience by the Government in 
their own interest, in the general public 
interest, now that they have taken 
this decision and the other decision is 
going to be announced on the 3rd of 
next month, the least that they can 
do is to straightway say that they are 
releasing these people and be done 
with the trouble. 

Shri Nambiar: May I put in a word? 
My submission is not going to take any 
time. My only submission is: let the 
Finance Minister do something to get 
them released, then the question of 
hunger strike will automatically be 
sol ved. Let us not put it the other 
way and create difficulties. 

Shri U. M. Trivedi (Mandsaur): If 
the Finance Minister, as it appears 
Coday, has sobered down a bit in 
approach, I think it would be very fair, 
fair on his part and fair on the par1i 
of the GO\'ernment and fair to the 
CQuntrY,-the Prime Minister is here, 
!.be Home Minister is not necessary-
fo come to a decision that those per-
.ans who have been so put behind bars 
fOl1 the only offence of having gone 

on hunger strike will be released. If 
these people are released, then there 
would be a calmer atmosphere to dis-
cuss. 

Some Hon. Members rose-

Mr. Spea)rer: Every one wants to 
say that they should be released. That 
has been said now by so many mem-
bers who have spoken, I suppose. 

8hri Tridlb Kumar Chaudhuri (Ber-
hampur): Not like that. So far as the 
negotiations with the goldsmiths are 
concerned, I have been personally con-
cerned with that matter, and it has 
been my anxiety .... 

An Hon. Member: We are equally 
concerned. 

Shrl Tridib Kumar ChaudhUri: I 
have been personally concerned. you 
have not gone and negotiated with the 
Minister and with these peoDle. I lim 
not claiming any special credit. I 
know that the majority of the Mem-
bers of that side are also concerned 
about the lifting of gold control, but 
they cannot say anything now. Why 
provoke me?, I am a peaceable man_ 

This movement is not going in Delhi 
only, all over India this movement is 
going on, not only these hunger strikes. 
I was expecting Borne such statement 
to come from the Government ye<rter-
day, but anyway delay has taken place. 
May be without the knowledge of the 
hon. Finance Minister or the Prime 
Minister, these people in the dead of 
night have been arrested, and man,. 
other people have been arrested and 
put in jail, in Tihar Jail If the Gov-
ernment wants to make a graceful 
gesture, let all these people be released. 
Let them take a decision in ca lmness. 
We from our side, all Members of thls 
side and Members on the other side, 
will exert our influence, so that they 
can consider the thing in a ""aceful 
atmosphere, better atmosphere. Let 
not grace be taken away from the ges-
ture that the Government is makmg. 

The Prime Minister and Minister 01 
Atomic Ener/D' (Shrimati. IDdra 
Ga.ndhl): I do not think there waa 
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any intention of not being gracious 
What the Finance Minister said was 
that this request would be viewed 
most sympathetically. and we shall 
consider it. 

Shri Daji: The question is of release. 

Shrimati Indira Gandhi: 1 am talkin, 
about release. 

8bri Daji: But he says they cannot 
be released unless we persuade them 
to give up the hunger strike. 

Mr. Speaker: Order, order. 

13.88 hrs. 
DELm SALES TAX BILL---rontd. 

The MiDister of Finance (Sbri 
SaebiRdra Cbandhuri): I beg to move 
for leave to introduce a Bill to con-
solidate and amend the law relating 
to the levy of tax on sale of goods In 
Delhi. 

Mr. Speaker: The question is: 

"That leave be granted to introduce 
a Bill to consolidate and 
amend the law relating to the 
levy of tax on sale of lIooda 
in Delhi." 

The motion w<u adopted. 

Shri Saeblnc1ra Cbaudhuri: I intro-
ducet the Bill. 

l3.39 hJ'II. 
APPROPRIATION (No. 3) 

1966 
BILL,· 

The MInister of FiDance (Sbrl 
SacbiDdra ClIaudhuri): I beg to move 
for leave to introduce a Bill to autho-
rise payment and appropriation of 
certain further sums "from and out ot 
the Consolidated Fund of India for 
the services of the financial year 1968-
~7. 

Mr. Speaker': The question Is: 
"That leave be granted to intro-

duce a Bill to authorise pay-

ment and appropriation of 
certain further Bums from and 
out of the Consolidated fund 
of India for the !ervices of 
the financial year 1966-67." 

The motion was adopted. 

Sbrl Sachinc1ra Chaudburt: I Intro-
ducet the Bill. 

IS.40 hrS. 

JAYANTI SHIPPING COMPM'Y 
(TAKING OVER OF MANAGEMENT) 

BJLL--<,ontd. 
Mr. Speaker: The House will now 

take up further consideration of the 
following motion moved by Shri C. M. 
Poonacha on the 16th August, 1966, 
namely:-

"That the Bill to provide for the 
taking over of the management 
Of the undertaking of the 
Jayanti Shipping Company 
Limited for a lim1ted period 
in order to secure the proper 
management of the same, be 
taken into consideration." 

Shri Bari VIShnu ItamatII 
(Hoshangabad): Sir, on a point of 
order. There are two points of order 
on this. One is under rule 76. Yo. 
will be pleased to see that the Minls-
ter in charge of this Bill in terms of 
this rule is Mr. C. M. Poonacha. To-
day fortunately, we have in the 
House the senior Minister, Mr. Sanjiva 
Reddy but unfortunately TIlles are 
inexorable. Not that I am a stickler 
for rules; I am only a respecter of 
rules as they help preserve order in 
the House; otherwise conditions will 
become chaotic, if we do not observe 
the rules. The rule says: 

"No motion that a Bill be taken 
into consideration or be passed 
shall be made by any member 
other than the member In 
charge of the Bill and no 
motion that a Bill be referred 
to a Select Committee ot the 
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